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Notos of the Rogistry 	Date 	Order of the Tribunal 
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. Registrar 
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•t'< i-&t '-b - 'CL, CAQ 

_eJJfr 

12.10.07. 	Heard Mr.Adil Ahmed learned counsel appea 
for the Applicant and M&Ushi 
kddLStandmg Counsel appearing for the Central 
iovemment1on whom copy of the Onginal Application 

'as already been served. 

issue Notice on the Respondents requiring them to 
1e reply/Written statement by 5th December, 2007. 

• 	Vice-Chairman 
4 
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/ 	 CI\AL ADWNISTRATIVE 
- 	-. 	GJWAHATI BENCH: 

1. Oriqin.lpp1ication 	___ 	 \ 
eti.tion No.  

Contem;t Petition No__j 

Rcjviow iplication  

- 	itppiicant(S)..f' 	 of India C. Crs 

Advocate for the ;p1icathts. z 

Advocate for the Responc1.nt(SA4...a.&_ . 	....... 

06.12.2007 	Call this case on 07.01.2008 awaiting 

hfritten statement from the Respondents. 
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Vice-Chairman 
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0701 2008 	No wntten statement has 	been 

C 	 . 	 filed in this case. 

Call. this matter on 2501 2008 aw1ing 

wffen statement from the Responden. 

/ 	. 	. 
. 

(Khushirorn) 	 (M.R.Mohontv) 
• )ç). 1-. 

	

	 Member A) 	 cChcrrriar 
/bb/  

25.01;2008 . 	aed counsel appeang for the 

Respondents undertakes to file ntten 

., 	.. . ..statemet dung the coue of the day, 
/¼3 , 	 •• 	after serving copy on teamed counsel for 4 1  

isel appeanng for the Applicant seeks 

sometime to ifie rejoinder. Rejoinder, if 

any, léflled by 15th February, 2008 
b(J 	

-' Ca11 this matter on 22022008 for ,  
- 	 . 	 . 	 • -..- 

disposal. 	 1 

- , 	 J ...flt 	
- 1(K..hushirain) 	(IV1 R. Mohanty) 

.Meffiher(A) 	Vice-C'hajrnian 

hn 	 . 

• 	 . 	 L 	 ,f., ..... 
• 	 . 	 . 	 . 	 . 	 .. 

i 	 . 	2002 2008 	' Mrs S. D. Choudhuiy, learned . counsel 

•J-c 	b.-i'_-U.-e 	- 	;• 	appearing for the Applicant is present: None for 

. the Respondents. 

Counsel for the fm=the app.Iicait wants two 

weeks time to get insfrucon Ati -4, , i .c rejoinder is 
•. 

	

	 . ready_but need signature of the Applicant. 

Gailthisrnatterdnll.03.2008 

• 	 . 	. (Khushjram) 
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O.A. 	*7/07 
) 

11.03.2008 	At the request of Mr.A.Ahmed, 

learned counsel appearing for the 

Applicant call this matter on 

20.03.2008. 

(M.N.Hohanty) 
Vice-Chairman 

20.03.2008 	CqII this matter on 24.03.2008. 

oLtfr r/ 

	

/usam 	 (M.R.Mohanty) 
Member (A) 	 Vice-Chairman 

/bb/ 

• 24.03.2008 	Heard. - Judgment pronounced 

in open Coirt. Kept in separate sheets. 

Application is disposed of No costs. 

Vice-Chairman 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

O.A. No 267 of 2007 

DATE OF DECISION: 24.03.2008 
Shri Bhaskar Deb Lala 

.................................................. ......... Applicant! 

Mr,A.Ahmëd 
............... ................................ .......... Advocate for the 

Applicantjs, 

- Versus- 
U.O,I. & Ors 	- 

.........................................................Respondent/s 
Ms Usha Das. Add!.C.G.S.O. 

................ .............................. .........Advocate for the 
Respondents 

CORAM 

THE HON'BLE MR.MONORANJAN MOHANTY.VICE—CHA1RMAN 

W.hether reporters of local newspapers may be allowed 
to see the Judgment? 

Whether to be referred to the Reporter or not? 	 -7No V 
 

Whether their Lordships wish to see the fair copy 
of theJudgment? 

ember 

- 



CENTRAL ADMINISThATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No.267 of 2007 

Date of Order: This the 24' Day of March, 2008. 

HON'BLE MR.MONORANJAN MOHANTY, VICE-CHAIRMAN 

Shri Bhaskar Deb Lala 
MES No.243375 
•Son of Late Bhupendra Kumar Deb Lala 
Junior Engineer (ElM) 
Office of the Garrison Engineer 
Silchar 
Post Office-Arunachal 
District-Cachar 
Assam 	 Applicant. 

By Advocate Mr.A.Ahmed, 

- Versus- 

The Union of India 
Represented by the Secretary to the 
Government of India, 

Ministry of Defence, 
101 South Block, 
New Delhi-i 

The Garrion Engineer 
Silchar 
Military Engineer Services 
PIN-900380 
C/O gg  APO 	 Respondents 

By Ms.Usha Das, Addl.C.G.S.C. 

M.R.Mohanty, V.C: 

In this case written statement and rejoinder have already 

been filed by the parties. The case is yet to be admitted 

2. 	At the hearing, Mr.A.Ahmed, learned counsel appearing for 

the Applicant, has submitted a Memorandum disclosing desire of the 

Applicant to file comprehensive representation before the authorities 

for allotment of a Type-IV quarters stated to be lying vacant under 

the Respondent No.2; which should received the due consatio 



An 
I 
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the Respondents. He prays for disposal of this case with direction to 

the Respondents to consider his comprehensive representation to be 

filed. 

In the above premises, liberty is, hereby, granted to the 

Applicant to file a comprehensive representation before the 

competent authority to allot him a Type-IV quarters andif any such 

representation is made by the Applicant, then the Respondents should 

give due consideration to the same for allotment of an appropriate 

quarters, as due and admissible under Rules, to the Applicant. 

With aforesaid observations and directions the O.A. stands 

disposed of. 

Send copies this order to the Applicant and to the 

Respondents in the address given in this O.A and free copies of this 

order be also supplied to.Mr.A.Ahmed, learned counsel appearing for 

the Applicant and Ms.Usha Das. learned Addl.Standing Counsel 

appearing for the Respondents department. 

r 

LM 	 VICE-CHAIRMAN 
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ml.. 	TT.. 	of 	...4. 	. 	fS-l... 

...Respondents 

.1. L 

...1 	 - ft.. 

I Original Application  
L veL- i..L.LcaLiozI 1. 

3 	lPhotocopy of tone of the 
4 basic Pay slip of the 
Applicant (ANNEXtJRE-A) 

4 
of the relevant l Photocopy portion of the Government of 

1 India Notification dated 12- 11-1998 (ANNEXURE-B)  

5 
of the application l Photocopy dated 25-07-2007 filed by — 

the Applicant (ANNEXURE-C)  
6 Photocopy of the letter No. 

3025/198/E3B dated 01-08- 
2007 izzuod by the Office of 
!.the Respondent No. 2 
I 	i ftiTh11V)?'T 

tCitiVi 	£4 	a' £%a. 	1.. 

lPhotocopy 
A 	A( Representat iLon UdLU U.UO I 1267 filed by the Applicant 

8 JPhotocopy of the rejection 
t'Ir 	 a! — ----- 	-.—. 

ElM Silchar dated 07-08-2007 
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GUWAHATI BENCH, GUWAHATI.. 

•,iu rflsr 	tmtrsm 	ne.nr - u i 	 TT 	FtkT Tt 
%ZU'A ZJJJ A.5J4t 	#A.4'. 	L3.5JL'S .i.1 'JA 	L4JA 	24.I1.4J3.S4.4\.&4A.3.VAI 

TRIBUNAL ACT 1985) 

fTsTfT%I%T 	Tfl? 'r,.t(rnr,%1, 	.2Jj? 	e' 	V' 
SJL.4.5J.J.'ZJJ SLL 'sJ4 lw. - 	J 	'JA 	.V5J I . 

Ts_t. 1' - I - 
1JJJ 

' nfl1 4 r. -' ...n4-1'.ta.J.S-aa* 

-Versus - 

.r__ _____ T 	.' he Union 	i LLZJ_ .' 4_ 
LL L 

i_I A. SI i_I A. 5.? 4. 54 • 

The Applicant i woi king a Junici Engineer under 
the Respondent No. 2 i.e. the Office of the Garrison 

Engineer, Silchar Military Engineer Services PIN- 
(Sri (S'S (Sri 	^ . - 	 Ii rips 	 1.. 	 - a?... 'S. -_ 	- 'S - -. 	- 	- 

VV..)lJV ¼..lIJ 	 fl4. 	 £UL?..UJ. 	 A. 

9,500 1'-. As per the Government of India Notification 

dated 12-11-1998 and the Finance Rule, SRO 31-B-5 
- a .1.. 	..?. .&_L -3. at.. - 	- 'S ' - a..... - A... 	- 

?..J. 	 .J..4... 	 JtU . 4.C. %..%.4 	l.ILQ %... 	L4L 	C..L..J.V 	 V.1.. 

t' 4. Is r 0 4.15 4- 'Lps esn,n 1 ri 715 ,sa 	is 4.1% his vi -s i-Irs rsn 4' 1, is 	a 4 a 
5.4 sac., a s...4 	.a.s.. 	aap.a.4 y i_s.. .a S.. a s.. 	5.. 5.1 - S.. MsCSsai_ .444 t..h4i_ a#CS a.? .3.54 

of the monthly emoluments of the employee. As such the 
A 5- 1 	- - .i. I.. - ..t - - - I . - .1 5. . - * - a 5. - 7' 	- -. - - a 5' 	(S -C * 

Jd.4 	 AJ.L.UJ..e 	 L'4U. S 	.LUJ. 

I. 
-.1 	 -.c ., 	l7.-%rs....rt 	 -PSI- 	flch1 	-1- 'St-si 4h'sv'4 

/
CS.0 a ..*SSi_. 1.0  4. 5? 4-1%.. 3. V 1.5543. 1...S. f 4-14. i_S i...4. c45.ea 5? 54 s. *1. 4.4.41544. .4. 

area, whichisriearerto his daughter

25  1A.LD S.A LOI,.4 £.a.0 LVV 1 • LSDjJUSA%.31A 5... 

tsTps ') s,4.I,. l -i-s. ?sT,s /1OQ/1 4*56a 	C..., 	V.S1.4% 	£43...? 	- 1..%.i_ 	fl%#s 	54 	 4.tS#( 4.1544.1 	5.4t4b.i_sa 	1.03. 	Sd 

2007 returned the Application of the Applicant, without 

arzy actiorsin this £ey.*.i.4 	. 5.. ..J.Uy I.4.LL. 4l'.L. 	.LD 

Vs., 'sesnnn,w,rie1-,4- 4 a-sn 	4 1 s1-si PS -s4 	ti', 1 4 Is,  .44 	54i_ .4S444&S.45.4CS 5.4.5444 54 V CS 4. 5*444.5.. 54 5.. 4 SCa 4.4.3.154.4. a 5*4.. 54 544 aS4 a CS l..sa a. 

requesting him make fresh application for allotment of 
- a - _ 	a 	Ill.. . a a - 	- - 	PS - 5. - - 	- ..S_ - - 	- 	.0 - - 

.4%4c$.1. %.el. 	 L. 	S.4ã. 	 %...VJ.VlAy, 	WAW.&. 

accommodations wore available. 	Accordinqly the 

b 
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which i.s not a Type-ni Quarter. However, the Applicant 

has come to know that a Type-IV Quarter is lying vacant 

D DULf 4 

dated 02-08-2007 before the Respondent No. 2, 

requesting him to allot the Quarter to him, as he is 

it __i 	 1____t__..._I..._ ..... 7.. 
4U W4 	 4V4 A 4 	$ PLeVIOUS 

station. But the Respondent No. 2, vide his letter Mo. 

3025/200/E3B AGE E/M Silchar dated 07-08-2007 rejected 

ttntation cf the pplicantvey iuecharicaliy 

and without applyinq his mind merely on the around that 

the Accommodation at Kalibari area was constructed for 
.- 0 4t 	 I L 	%?... - - - .1 	 - 

v..a.J...4LL 

Accommodation which cannot be allotted to other than 

officers, which is in total violation of the Rules 
_.3 	 L... 	_...__A.. 	 - 	.0 	....- 	-- 

4flIt 	uiiu. 	 ,UJ.4 

	

d--" 1')....11_IQOQ 	 s-b 	1--.i- 4 	_ 	cd CS St. 	• 	£&4.. 	4..*4%. 	fl.tf..4. 4. C4SS 4... SM? £SM?W 	£IS4..? 

to approach this Hon'ble Tribunal for seeking justice 
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£ 	jjI'..,L.Lf 	(dVC-ILAJ.  

(AN APPLICATION UNDER SECTION 19 OF THE ADMIIISTRATIVE 

	

mr 	r i I'm I €C 
2J. .'VJ) 

	

r'rl!%T •IrrT 	* .rt! tt, 	 7.__ _u £ £ 	 i. ..WS J.W. 

.JS., SO Las_a. 

Shri Ehaskar Deb Lala 
NES No. 243375 
Son of LaShupendra  Kumar Deb  
Lala 

	

&S o' 	'qinr (E ( M• ) LI *..LS a. sass 

Office of the Garrison Engineer 
Siichar 
Post Office- Arunachal 
District- Cachar 
Assam. __. ._.s.* 

..jititjt t 
S  -

1 
 

-AND- 

- rd  

	

 • 	- 	- 1Jj 	1U.3. 
Represented by the Secretary to 

Ministry of Defence, 

	

¶f1 	..,4-%. 1t11. 

New Delhi-i. 

	

- ,.. - -- - - - 	- - - 

	

L • 	 £,Uy.3J3. 

Siichar 
Miiitay Engiii 2erice. 
PIN-900380 

n 1I 

...Respondents 

	

r'r' rnt!t 	1 

	

LJL.J.Lf.J.4JLJ %JJ. 	AI £3. 

I 	 !I 	 % 1C 	e?' 	TT!' 	1%!T1 	?% 	tC.m 	.T!Vtft! 	tTT, 
.3., 	£giS..J.SJJS..s1 	..Jj 	 'JL\1.J3IL 	 3.V.J.L 	P1'.L 	.L3.5La 

APPLICATION IS MADE: 

• 	 ---_--_--- The 	 - 

	

.*. 	LI'.* 	QyD 

Mo. 3025,12001E33 dated 07-08-2007 issued by the 

office of the Respondent No. 2 i.e. the Garrison 
-- 	1 s_-_ ..-- *_ -. - - - -.. ------. - 
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Cen1al Afl1% 	Tib 

VOOV 	

1T 

r 	hch the A 	
1'V 	BenCh 

roprosc£. c. .4S 	 t " dated 02-08-2007 for allotmen - 

Type-IV Quarter to 'him has been rejected. 

tT."ITT.1lIT fl* I1?17 	1T1tThTT 
£'J 	 '..J 	LI11.J - 

ml_ - 1 	.. .. - 	- - - - 	- .- 4L 	 - - _._ - - 	- 

of the instant application is. within the 

jurisdiction of the Hon'ble Tribunal. 

'l 	1' 	r Tf1%?. 
_,, 	jJJ.L.&,&. £2j. 'MI. 

- 	- 	- 	1 	- - 	- 	..i - ....1 -. 	-. 	- 	. 	J_L. 
ii 

._t. 	 - 
DWJJV 

of 	the 	instant 	application is within the 

limitation 	prescribed under 	Section 	21 	of the 
- 	L. -- - 	- 	n. 	t. 	., 	1 

	

ttUtLUJ.,5_i.cI..LV 	£J..WUUcSJ. 
- 	t 1(% r 

1!% IT(' f'Y' TTTt fI 
' 	 iJ 	£i&i 	A. 

Facts of the case in brief are given below; 

.4 	1 . 	mt_.. 
*..L) 	LUc&I 

t_ 	,t..1 - 
yu4. 	UIUJ.L 

•-?...._1 	_._.... .. 	- 	..L,t 

India and as such he entitled to all riqhtz and 

privileges guaranteed under 	the Constitution of 
l's - - - - - 	' 	.. 	-. 	..5 aqedA about  

.J2 

A -' I 	I. 	 - - 1 - - - 	1.. - -. 	 - . 	- 	. t. - £ 
• U 	 yOW. 	 ut 	 L. 	 LL 	.I.D 

workinq as Junior Enqinoer (ElM) under the Office 

of Garrison Engineer, Silchar, Military Engineer 
- 	IW1 	!1A1IAE 	1.. 	11 	*t. 	Tt... 	- 	 I 

A. 	 L1 	VV..'VV .-/V 	 t"J. fl 	.& 

Covernmcnt Civilian Employeä and drawinq the basic 

pay of Rs 9,500/- at the scale of Rs.6500 to 

4V,IIJU 	• 

	

.... 	...-C 	4.1... 	 fl..,... 
£ £J'J 	 . %JJ_ 	 '.J. 	 J.It.J.LL.11.61 	£ 

Slip is annexed herewith and marked 

as NNEXURE—A. 
N - 

I 
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.* •? .LJ1 .. 	yJW. I1i.. 	 .-V 	I 	LUc$'.. 

p,ps,.,1 	,sc 	rr,-1. - 	n4 	,- 	Of S... *.t4. 	 S.Sfl. 	.t 	 sns.a q 	Sa.S,.S.%.tA. 	 t4S.S.I.ff 	Y.SS 

Notification No. 12035/1/98-Pol. II dated the 12th 

	

- -. 	I (t(t 	1_ ._ 	.------- _.I ._ 	- 	_.t_ - 	- 	- - 	.- 	-  

	

WV1WJJ. 	 £h 

of a residence or quarters to it's employees as 

per their monthly emoluments. The relevant portion 
IC 	1_1__ 	.._ 	..a 	£.! _._&. -- 	..._J__ - 	1. , 	II 	•t 	 . - 

 A. 

quoted below for the kind perusal of this Hon'ble 

Tribunal. 

£ __J_ -- 
Va. 
- 	TS... =54AAenCeS  

D 11...U_( 	 -.c. otherwise pro I. - • SS• a S 	 - S 	 t4 V 	fl - 

rules, an officer will be eligible 
- C 	- 	-- - - _1 - - - - 	- C 	.. %.. - 	£. ._ - 	t. - - -- 
Va. 	 Va. 	 D1JVWU 

vidod by these 

for allotment 
_t__ 	.__,_,._ 

I.SA 

below -- 

- TABLE - 

Iype 	of 
Residence 

Categoiy 01 (nhiceis or his monthly emolunients as on 
such date as may be specified by the Central Government 
for the purpose of concerned allotment year. 

!! 

dian 

 !! 	 'f II 

	

... .... 	t 	a 	.D 	i 1h41 	.i,.uu bui nui 	uiU1 isS, .,.i,u.. 

111 Less than Rs. 8,500 but not less than Rs. 5,500. 

N Less than Rs. 12,000 but not less than Rs. 8,500. 

N-Special Less than Rs. 12,000 but not less than Rs 10.000. 

V-A t LessthanRs. 15,100butnotiessthanks. 12,000. 

V-B Rs. 18 4Onn1e tmt 

"Il-A Less than Rc. 22.400 but not less than Rs. 18.400. 

V1-B Less than R.s 24,500 but not less than Rs. 22,400. 

.. 	.% T - 	'1V 	* Iflfl T * tT 1. Substitated by C,! Du. Of Estates, Notifkaion i'.u.L..u.J/1lOrU1.U, 
dated the 12th  November?  1998,. and published in the Gazette of India as 
G.S.R.., 225, dated the 12" November, 1998. 

	

- - - - - - - - . 	.5- ,_. - - -' - --- - .5- - - - .5- . - * - 

	

Vi. 	 JUi. 	of 

the Government of tndia Notification 

dated 12-11-1998 is annexed herewith 

and -- ...*. .a JL J.. Q ,r'I1. .5J%J J% B . 

cDQb LJ 



4.4) 	That Youi 	Applicant begs to state that th 

basic n 	+,n 	 ' 	 '' '- 
%PS 	t.4S 	 SCS& L. 	4* 	&D • 	t ¼F$ 

pts 7 

accordingly the Applicant is entitled to the Type- 
- ------- 

LV 
- 	-- 	4_i.. 	 _t 	.._t_ - _4.. 	- 	- - - 	_ 	- 
j).&. 	44 	 t.D 	l. 	W.D 

oe..tl is 
1.. 

Inn 	nnysl 4 isA 	F.sr' 	M.,,.r4 tie4 	1nnemenesd'nt4 ,..n 
SS% 	c_i p_e 	S %i  S 	•4C5 	fl.5_. %.FASSI4 	CS S. S 

p.tS y 	*.D .C&a 

before the Respondent No.2 on 25-07-2007. 	In the 

- C . -. - ._. 	2 - - - 1 2 - - 	2 - - 	i. 	- __ - 	- .J 	.i t. 	I.. 	1 ..L. s. 	1...
X%Y 1A 	 £ 

allotted the Married accommodation preferably at 

Kalibari Area 	for 	easy 	convenience 	of 	his 
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Respondent No. 2 through ACE W/M Silchar 

requesting him to allot Type IV Quarter at 
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4.7) That your Applicant begs to state that on 

receipt of the Representation dated 02-08-2007 

filed by the Applicant, the office of the 

Respondent No. 2 vide them r letten No. 

3025/200/E3B ACE E/M Silchar dated 07-08-2007 
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4. 00) That your Applicant subiiit that as per the 

Finance Rule SRO 317- 0-5 the allotment of quarters 
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basis of any specific group of Officers. Thus 
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employer cannot be allowed to adopt a 

differential treatment to the Applicant. 

r •i 	r..... 	..L_.. 	_..:,__1_ 	 _...t 	__._. 

	

J. 1 £U. 	DAI.L.Ly 	 LDVD £V 
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Junior Engineer, Office of the Garrison Engineer, 
I 	• 	 I,,... ....,_ - - - 	.,_ ..__.. 2 	r*. 	t.f1.A€I.et 	d' é.. rvv9v 	,u 

APO do hereby solemnly verify that the statements made 

in paragraph nos. are 

true tc y knowledge, t1lose lictadein paagaph ncs. 
are beinq matters of 

records are true to my information derived there from 
WT- r 	 ..... 	t.-.. 	.....4 4..L..__ 	_:_.i_ 

	

V V 	 UUD £IIcIU £4A 

5 are true to my leqal advice and rests are my hinthle 

submissions before this Hon'ble Tribunal. .1 have not 

suppEessed any riatelAial facts. 

- 4 	-- 	 - - 	- 	- - 1 	- 	4 
L 	 VV 	 U VU 

of_________ 2007 at Cuwahati. 
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FOR THE MONTH OF Soplombor 2007 

Oesign 1  : JE ElM 

iDtkcII9 
4 	 .. 	 .. . I 	. 	. 	t.t 	( 	. j ' 	1Basfc Pay 	!950b 00 GPSubscriptron 

. 	 i 	. 	.. 
OP 	 475Q(J GPF Recovery 

DA 	 4983.00 CGES 

HRA 	 Nil  

SCA 	 200.00 

TPT 	 200.00 

SDA 	 1781.00 

MESNo: 243376 
' 	1 .. 

Narne 

LS r 
L 	 • 

6000.00 

Nif 

30.00 

Total 	 21419.00 Net educfion 

,* 	(\.... 
CIA 

Dated 	SeptQ00 

Ô3.O0 
/ 

(J Chakraborty) 
13S0 
Fof 	ion Era iee Schr 

ATTESTED 

A_k zt  
ADVOCATE 



- 	ANNEXU RE 1 
VP? 

'' lassificat 1on ofResidcnces 77 
'[S R 317-BA Sa%e as othe, sie prosnkd by lIicsc tiles in ofIiur will 

he eligible for allotment of a i esidence of the t pe slio ii in the table belo- • 	- 	- 	
- 	 FABLE 

• 	

. -- 
1- 	 Categor) of OfTicer or his tironitil) cdririrui I. as on such • 	. 	

1pe of 	
date as may be spcciflcd by the ('entral (3o eminent 

	

sidence 	
for the purpose of concerned allotritent year 

	

'. 	 I 	... 	I .ess than Rs. 3,050. 
II- 	 Less than Rs, 5,500 but not less than Rs. 3,050. 

	

III 	
... 	Less lhan Rs, 8,50() but not less than Rs. 5.500. 

	

IV 	 ... 	Less than Rs, 12,000 but not less than T.c 8.500. 
• 	IV Special 	 Less than Rs. 12.000 but not less than Rs. 10,000. 

	

V-A 	... 	Less titan Rs. 15,100 but not less than It s  12,000. 

	

V-I) 	 ... 	Less titan Rs. 18,400 but tint ies that I s 15,100. )0. 31 	 V 1-A 	. 	... 	Less than Rs. 22.400 but not le c I hart its 18.4 (tO. 

	

\'l-13 	 ... 	Less than Rs. 24,500 but not less thnn U; 22,400. 

1. •Sti/'suicd by UI., Dir. ol Ftatc, NotilicaIjori No I2035/Ii98p, II dated the 
12th November, 1998, and pulilistied in the Gazette of India as (1 SR. 225, dated the 12th 
November, 1998. 

........................ 

ATTESTED 
/ã 

ADVOCATI 



(Typed Copy) 

ANNEXURE- ( 

To, 

The Garrison Engineer 

Silchar Division. 

Allotment of Md. Accommodation 

Sir, 

I may please be allotted a Nd. Accn. preferably 

Kalibari area for easy conviriience of my daughter to 
attend her school at KV Silchar. 

Thanking you. 

Dated 25/7/07 Yours faithfully 

Sd!- 

(B.D. Lala) 

NES /243375 

JE E/M 

I 

ATTESTED 

ADVOCATE 
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ANNEXURET 

/ 1 
/1 ide Miiv: 2597 (?tilct: ft 1IIt'( E Si/i.iinr 

lvi i/hurt' E,igi,ie'cr Services 
PiV 9(l() 35() 
(1) 09.11 10 

30;'/ \/E3B 	 c( Ju 07 

Shri BD La/a. IF q'E/M,) 
AGE E/M Siic/iar .SY.Divn 

I 

RET(JRN OFAPPL1(J11 119V .1)1' 2.V7/07 L\RLSPE(.'i OF 
MES1243 375 SJIRI B]) L.ILI L  JL LLIJ .: 

I. 	1111U1.)j)/lCati011 dated 25. 7.2(107 	eirc I/i.wi 	;,,. iv l'' Im -licil 

herewith Linac/honed p/ease. As no acco,) 1riiod,tiou ic o''i'If I' i, k TI! Rail ar 
however few A.ccns vacani in Cliiiaga,i.g Colojit;, !Ic;u:c 'oi4 Ul 1'fll(' (('II 10 

foi ward ;fre/z Applicatioii ifyou ore wIlling to (Iccept th' (fir H, 

.1 

)j' 	'/' 	• 	'( 

A TTESTED 
/fL 

ADVOCATS 



t. 
	 ANNEXUAE-- TI' 
I 

The (%ntrIso1) Inrincm 

( througi A 3, Eihl tkIu,r 

OF 

rr, 

to your ei1er No 02H 9I.;: di ')!.A11 	 ftcpv cuI !: Leudy wi). As p advice o1 	Iti 	uiidcu ftt: 	e tl'gi 	t 	fIi qr •u 
( hi:faean, COhfl, Which is be ,  111 14 HI  lOttC4J to ji. je. 
24. 	 t1jV 1r is lvju vacai in Ka 	nre: .A rd SRO 31 7-13-5 k  I tn eiitffl 	for fvpc JV (.1ir uccoijj, 	to n; 	nc 1 l!:ii q 
IvUled the Clifla.eme 	n my ptn 	sifflu;11 

ew PoIicyi uiles COQCS mu) i 	fir un 	I wiv please be 11141 mi d ctauth0 Uv 10 ui' °cqd 
1 hncin, 

.I)cd o- A 
1
. ugg 2007 

'Yoirs 	4IllitII. 

I 	 (•) 

çf4i,43 ?S 	I-Rf R1 I AIi\.j; i: 	i 

ATTESTED 
Atzrl  

AD VOCATI 
, 	.•, 
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(Typed Copy) 

ANNEXTJRE- V 

Office of the GE Silchar 

Military Engineer Services 

PIN-900380 

C/o 99 APO 

3025/200/E3B 

AGE E/M Silchar 	07 Aug 07 

FWD OF APPLICATION DT 02/8/07 FOR 

MD ACCN IN RESPECT OF MES/243375 

SHRI B D LALA JE (ElM) 

Reference your letter No. 123/389/ El dt. 02 Aug 

2007 

Contents of Para 2 of the Application dated 2 Aug 

2007 is not agreed to. However, Accn of Kalibari Area 

was constructed for Group 'A'&'B' NES Civilian MD 

Offrs. Accn. which can not be allotted to other than 

officers Please. 

Sd/- 
(Prabhakar Nittal, IDSE) 
EE (SG) 
Garrison Engineer. 

ATTESTED 

Aktc  
ATWOCATg 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

Title of the case 	 OANo 267 of 2007 

BETWEEN 
SHRI BHASKAR DEV LALA 	..Applicants. 

AND 

UNION OF INDIA & ORS 
.................RESPONDENTS 

WRITTENSTATEMENT SUBMITTED BY THE RESPONDETNS 

iNDEX 

Filed, by: J jJL 
Miss Usha DW 
Adds CGSC Date 

I 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH,GUWAHATI 

IN THE MATTER OF 
OA NO. 27i2007 

Shri Bhaskar Deb Lala 
• Applicant 

-Versus- 

Union of India &others 

I 

'4 

f4v 

Respondents 

-AND- 

IN THE MATTER OF 
.j .  

Written Statement submitted by thea Respondent No* 

WRITEI .STATEMENT: 
The humble answering respondents submitted their written 

statement as follows: 

1(a) 	 . 	 That 

..... 

I ±kt:t....p 	.....L3.Pbl

• 	.C). 	 nd respondent No 	in the 

- above case. I have gone through a copy of the application served on me and have 

understood the contents thereof. Save and except 'whate'ver is specifically 
admitted in this written statements, the contentions and statements made in the 
application and authorized to file the written statement on behalf of all the 

respondents. 

(b) The application is filed unjust and unsustainable both facts and in law. 
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That the application is bad for non-joinder of necessary parties and 

misjoinder of unnecessary parties. 

That the application is also hit by the principles of waiver estoppels and 

acquiescence and liable to be dismissed. 

That any action taken by the respondents was not stigmatic and some were 

for the sake of public interest and it cannot be said that the decision taken 

by the Respondents, against the applicants had suffered from, vice of 

illegality. 

2) That the respondents would like to give the Brief History of the case, 

before traversing various paragraphs of the OA which may be treated as 

integral part of the Written Statement. 

MES- 243375 Shri Bhaskar Dev Lala (the applicant) originally 

appointed as Supdt ElM Grade and subsequently promoted as Supdt ELM 

Grade 1, which is Group 'C' post. Further these Supdt ElM Ii and ELM i re- \ 

designated as Junior Engineer (ElM), which is also, a Group 'C' post. 	\ 	\ 

The applicant on his posting to this GE Silchar, applied for Govt. 	\ 	J 
Accommodation "Preferably Kalibari Area" vide his application dated 	I 
253.2007. 

cu 

Since no entitled category accommodation was available in "Katibari 

11 Area". The applicant was informed accordingly 'vide BSO Silehar letter 

No. 3025/198(E3B dated 01 Aug 2007, with a advice to appy fresh for 

'Chitangang Colony" area., wherein some Govt. Accommodation were 

lying vacant, if acceptable by individual with out any reservation. 

' 



Later individual intimated, that a type IV quarter in lying vacant in 

"Kalibari Area" and he is entitled for the same as per SRO- 31 7-B-5. 

Since the said type IV quarter was constructed for "MES civilian officers" 

(i.e. Group 'A' & 'B'). Individual was intimated accordingly vide GE 

Sil.char letter No. 3025/2001E3B da.ted 07 Aug 2007 keeping in view the 
provision of policy letter issued by E-in-C Branch New Delhi vide letter 
No.. 45870/POL/E2W(PPC) dated 17 March 1999. 

Copies of the letter dated 17th March 1999 and 

letter dated OZ Aug 2007 are annexed herewith and marked 
as Annexure- RI and R2 respectively. 

Though the applicant is entitled for a type IV guarteLóf general pool 

accommodation controlled by Director of Estate, wherever such 

f accommodation exist based on his presen.t basic pay, but the type IV 

accommodation constructed exclusively for "MES civilian officer" cannot 
allotted to individual in view of existing department policy. 

Hence, individual demand and insistence for allotment of Type IV 

quarter in Masimpur station, which is meant for "MES Civilian Officers" 

(Group 'A' &'B'), is neither in order not justified. Keeping in view the 

existing provisions/policy on subject as individual is a. Group 'C' categoiy 
employee. 

That with regard to the statement made in paragraphs 1, 2, 3, 4.1, 4.2 of 

the OA, the respondents beg to offer no comment. 

That with regard to the statement made in paragraphs 4.3 and 4.4 of the 

OA, the answering respondents beg to submit that the applicant is entitled 

for type IV married quarter as per his pay scale in general pool 

accommodation constructed for civilian staff of Central Govt. and 

controlled by Director of Estates Govt. of India. But no type IV married 

quarter for civilian staff (of General Category) constructed in Masimpur 

Military Station. However, 4 Nos type IV married accommodation 
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constructed specifically for "MES civilian officers" of (Group 'A' and 
TI Hence quarters, cannot be allotted tqj!pior Engineer, who falls 

under Group 'C' in MES, vide Army HQ Engineer-in-Chief Branch letter 

No. 458701P0L1E2W (PPC) dated 17.3.1999. 

That with regard to the statement made in paragraph 4.5 of the OA,, the 

answering respondents beg to submit that the applicant already allotted a 

quarter based on his request and is in occupation with out any reservation 
since its allotment. 

That with regard to the statement made in paragraphs 4.6 and 4.7 of the 
OA, the answering respondents beg to reiterate and reaffirm the statements 
made in paragraph 4 above. 

That with regard to the statement made in paragraph 4.8 of the OA. the 
answering respondents beg to submit that the applicant might have availed 

the facility of type IV accommodation at his previous station where type 

IV accommodation might have availed for, form their pool. But in this 	- 

station the type IVqers were constructed specifically for MES civilian 

officers vide 3 Corps letter No. 18134/Q6W dated 09 Oct 1989 (Job No. 
3C/MajIMD-I/89-90) under which the work was originally sanctioned. 

Since the apphcaiit is presently holding appointment of Junior Engineer 

ElM, which is subordinate post and do not fall under officers category, as 

such applicant claim for accommodation constructed for officers at 

Masimpur is not factually in order, keeping in view the policy letter of E-

in-C Br mentioned under letter No. 45970IPOLIE2W (PPC) dated 17 

March 1999. 

That with regard to the statement made in paragraph 4.9 of the OA, the 

answering respondents beg to submit that since no entitled category of 



5 

accommodation for civilian stafi as per the 

\ 	t-; 
I 
I 

I 
vncif 

- 

's pay scale has been 

constructed on station, as such there is no violation of any provision as 

alleged by the applicant. 

That with regard to the statement made in paragraph 4.10 of the ON the 

answering respondents state that since all action has been taken after 

keeping in view the existing policy/provision on such application, 

allegation are not factually correct. 
- 

That with regard to the statement made in paragraph 4.11 of the 

OA the answering respondents while denying the contentions made 

therein beg to submit that the respondents this office is not aware of any 

similar situated person enjoying benefit under MES department, hence no 

further comments can be. offered. 

That with regard to the statement made in paragraphs 4.12 and 

4.12 of the ON the answering respondents beg to submi.t that in view of 

the clear policy on subject issued by E-in-C's Branch letter No. 

45870/POLIE2W (PPC) dated 17 March 1999, there isno infringement .or 

denial to legitimated requirement of applicant. 

That with regard to the statement made in paragraph 4.13 of the 

OA, the answering respondents while denying the contentions made 

therein beg to submit the applicant has been a1otted quarter as per 

availability, based on his request vide his application dated 02.08.2007 and 

I the same is under occupation of the applicant since 18.8.2007 without any 

reservation. 

That with regard to the statement made in paragraph 4.14 of the 

OA, the answering respondents beg to offer no comment. 
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That with regard to the statement made in paragraphs 5.1, 5.2, 5.3 

and 5.4 of the OA, the answering respondents while denying the 

contentions made therein beg to submit that no such intention is behind 

rejection the application of the applicant. Action taken is seniority as per 

E-in-C's lettero. 4587OIPOLIE2W (PPC) dated 17 March 1999. As such 

it is prayed not to set aside the office rejection order issued vide letter No. 

3025/200/E3B dated 07 Aug 2007. 

That with regard to the statement made in paragraph 5.5 of the 

OA, the answering respondents while denying the contentions made 

therein beg to submit that as per knowledge of this office there does not 

exist any provision wherein any individual has been provided 

accommodation near by to the school located of his/her wards. 

That with regard to the statement made in paragraph 5.6 of the 

OA, the answering respondents while denying the contentions beg to 

submit that no different treatment has been applied. All action has been 

taken by department within the existing policy of department i.e. 'MES'. 

That with regard to the statement made in paragraphs 5.7 and 5.8 of the 

OA, the answering respondents while denying the contentions made therein 

	

beg to submit that no such case exist in station. Hence applicant's demand 	c4 
not tenable as per existing policy on the subject matter. 

That with regard to the statement made in paragraphs 6 and 7 of the 

OA, the answering respondents beg to offer no comment. 

19). That with regard to the statement made in paragraph 8, 8.1, 8.2, 8.3 and 
8.4 of the OA, the answering respondents beg to rely and refer upon the 

statements made above and further submit that in view of the policy issued by 
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—E-in-C's Branch letter No. 45870/POLIE2W (PPC) dated 17 March 1999, it 

is prayed that the Hon'blè Tribunal may not be pleased to quash letter No. 

3025/200/E3B dated 07 Aug 2007. Since no quarter as per applicant's 

entitlement (as per his pay scale) considering his official status exists, hence 

applicant's request could not be entertained. In view of the submission made. 

above the applicant is not entitled to any celief as sought for in the OA hence 

liable to be dismissed with cost. 

That with regard to the statement made in paragraph 9 of the Ok the 

respondents beg to submit that the type IV quarter i> specifically constructed 

I for MES civilian officers i.e. Group A' and B', as such, no such reservation 

can be made for an individual who is not entitled to such provisions. 

That considering facts and circumstances of the case and submissions 

made above, the Hon'ble Tribunal may be pleased to dismiss the OA with 

cost. 

C-c) 

PRABHAKAR MITTAL, 1 
Px,ewtf,e £ng1,ea (SG) 
rj;json RnginecT. .Sftcbar. 
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VERIFICATION 

aged 

about 	. .... 	years 	 at 	present 	working 	as 

...... 

,who is one of the respondents and taking steps in this case, being 

duly authorized and competent to sign this verification for all iespondents, 

do hereby solemnly affirm and state that the statement made in paragraph 

are true 

to my knowledge and belie 	those made in paragraph 

being matter of records, are 

true to my information derived there from and the rest are my humble 

submission before this Humble Tribunal. 1 have not suppressed any material 

fact. 

And I sign this verification this --- k-  ----- th day of J 	 at---- 

DEPONENT 

L 
i9 

*i ' 	øJLQt 

, £RABHAKAI( MITTALJ  tOtE ,i 
Ex.cwttve EnglnW (SG) 

P,,tneev. SMcbat. 



by Dte Gen of Works (PPC) 
E n gineer_in_Ch 	s Branch 

Army Headquarters 

Kashmir I-louse 	 - - 
DHQ P0 New  

- 
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Re16encC Govt of India. Ministry of Defcnce/D(WQ15) letcr Nos :- 

458701E2 (WPC)/3761ID(") dated 02 Sep 85. 

4570IE2(WY5370 	
dated 05 Sep 88. 

(r 	
4570IE2 (WPC)14621D01 (W-l) dated 09 Dec 94. 

2. 	
Under Minitry of tefence letters quoted above, constwctiOtl of Married Accn Ibr Group 

'A' and 'B' officers of MES was sanctioned. The cOnstWiOfl of Md Accfl under two phases have  ru 
already been comp'lted and under phase Ill COnStCtiOfl works are in prore.SS. Spicicsf

0 r 

allotment of accothmbdati constcted for Group 'A' and 'B' officers has not been laid down. 

SCnCC 0 spei IC ru Cs 
in tie subject matter as been commented upon in reccit 

JU gcnicntS 

Henceforth allotment of his accommodation shall be 
given by Central AdministativC Tribunals.  

on the basis given in para 3 below. 

3. 	
In a particpla station. Md Acen constcted specificallY for 

and 'B' of MES wUl b formed into a se 	
te ool. The allotment of these quarters wilt be 

ovemed y theptovisiOnS contained in SRO-30S and thege uarterS will 
	allotted only to Group 

- 	 . 	 (P S PARY1N1) 
Chief Engineer 
DDGW(I'PC) 

pr  
........ 

	
-. 

ECoordl  
E 	

. 	. 	. 	i_••_•__ 

2(S&C) 
 

E2 (Army) 

 

• 	E2 (Air) 	 •.:: 	 - 

E2 &DP) 

I. 
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c 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH :::::::: GUWAHATI 

IN THE MATTER OF : 

O.A. N0.267/2007 

Sri Bhaskar Deb Lala 

Applicant 

Versus - 

The Union of India & Others 

. Respondents 

 -AND - 

IN THE MATTER OF :• 

Rejoinder filed 

applicant to the 

statement filed 

Respondents. 

The humble applicant 

this Rejoinder as foilot 

by the 

Written 

by the 

submits 
/ 

MOST RESPECTFULLY SHEWETH: 

That with regard to the statement made in 

paragraph No.1 (a) of the written statement the 

applicant has not comment to offer. 

That with regard to the statement triade in 

paragraph Nos. 1 (b), 1 (c), 1 (d) & 1 (a) are not true 

and same are sustainable in the eye of law. 

That with regard to the statement made in 

paragraph no. 2 are not fully true and misleading to 

this Hon'ble Tribunal. The applicant begs to state 

that he has applied for Government accommodation 

preferably in 9alibari Area" vide his application 

Lt 
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dated 25-07-2007. However, inspite of available 

accommodation at "Kalibari Area" the Office of the 

Respondents vide their letter No.3025/198/E3B dated 01-

08-2007 advised him to apply fresh for *%Chitangang 

Colony" area. The applicant had intimated the 

Respondents about the available accommodation of Type-

IV Quarter in "Kalibari Area" which is lying vacant and 

the same is entitled for him as per SRO-317-B-5. But, 

the Respondents in a flimsy ground rejected the 

applicant's prayer. It is to be stated that the 

Government of India Policy regarding allotment of type 

of quarter to the category of Officer are to be on the 

basis of their monthly salary vide SR.317-B-5. The 

Type-IV Quarters which were constructed for M.E.S. 

Civilian Officer's Quarter not specified for Group-A or 

Group-B Officers. One Shri J. Chakraborty, Barrack 

Store Officer (B.S.O. in short)in Garrison Engineer, 

Silchar, who is drawing basic pay of Rs.8100/- is 

accommodated by the Respondents in Type-IV Quarter  at 

"Kalibari Area", although the instant applicant is 

drawing higher basic pay of Rs.9500/- has been deprived 

from the accommodation in Type-IV Quarter at 9(alibari 

Area" by the Respondents. Moreover, if any Quarter is 

lying vacant since long time then the said Quarter can 

be allotted to the next lower Quarter occupant if 

applied for, to avoid loss of Government Revenue. In 

the instant case the Type-IV Quarter in "Kalibari Area" 

• 

	

	is lying vacant since April 2007 till date. The 

following individual who are entitled for Type-Il 

• 

	

	Quarter. have been allotted Type-Ill Quarter w.e.f. 01- 

08-1995. 

Shri M. K. Barman Electrician (SK) 
MES No.243821 

Haroon Rashid FGM (SK) 
MES No.43578 
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Photocopy of list of occupation of 

Government Quarter and salary slip 

• 	of Shri J. Chakraborty, B.S.O., 

• 	Office of the G.E., Silchar is 

annexed herewith and marked as 

ANNEXtflE-X. 

It That with regard to the statements made in 

paragraph no.3 of the written statement the Applicant 

has no comments to offer. 

S. That the statements made in paragraph nos.4 of the 

written statement is denied by the applicant. According 

to the notification of S.R. 317-B-5 issued by the Govt. 

of India in which it is categorically stated that the 

allotment of Quarters should be on the basis of monthly 

salaries of the employees and allotment on the basis of 

Group 'A', 'B', 'C' & 'D' is irrelevant. The monthly 

salary of the applicant is Rs.9,5001- so he is entitled 

of Grade-IV Quarters. 

6. That the statement made in paragraph no. 5 of the 

written statement is alsO denied by the applicant. The 

applicant is entitled for allotment of Grade-IV Quarter 

as per Govt. of India policy mention in S.R.317-B-5. 

'. That with regard to the statements made in 

paragraph no.6 of the written statement is denied by 

the applicant. 

. That with regard to the statements made In 

paragraph no.7 of the written statements the applicant 

denied by the applicant and reaffirm the statements 

made in paragraph 2 of this Rejoinder. 

-i' 
V 
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That the statement made in paragraph no. 8 to 12 

of the written statement are denied by the applicant as 

he is entitled for allotment of Grade-IV quarter 

according to the Govt. notification of S.R. 317-B-5. In 

which the allotment of the Quarter is based on the 

monthly salary of the applicant. 

0. That with regard to the statement made in 

paragraph no.13 of the written statement the applicant 

begs to offer no comment. 

1. That with regard to the statements made in 

paragraph no.14 of the written statement the applicant 

reaffirm the statement made in paragraph 5.1, 5.2, 5.3 

& 5.4 of the Original ipplicatiOn. 

11. That the statement made in paragraph no.15 of the 

written statement is denied by the applicant. The 
Al 

applicant does not applied for the qre-IV Quarters 

at Kalibari area merely on the basis that his daughters 

school is located nearby but also on the basis of S.R. 

317-B-5 of Govt. Notification accordingly to which the 

applicant is entitled to get the Grade-IV Quarters at 

Kalibari area. 

1. That the statements made in paragraph no.16 & 17 

of the written statement the applicant denied the same 

and reaffirm with his statement made in his original 

application. 

14 That the statement made in paragraph no. 18 of the 

written applicant has no comment to offer. 

15, That the statement made in paragraph no.19 & 20'of 

the written statement the applicant denied the 

L4Q 
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contention made therein and also beg for relying upon 

the statement made above in this Rejoinder. 

14. That the statement made in paragraph no. 21 of the 

written statement is totally denied by the applicant as 

the instant applicant is entitled to get the relief. 

Therefore, the written statement filed by the 

Respondents is wholly bereft of substance and no 

credence ought to be given to it. Thus, in view of the 

abject failure of the Respondents to refute the 

contentions, averments, questions of law and grounds 

made by the Applicants in the Original Application 

filed by the Applicants deserved t?be allowed by this 

flon'ble Tribunal. 
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VERI FICAT ION 

I, Shri Bhaskar Dev Lala aged about 54 years M.E.S. 

No.243375 son of late Bhupendra Kumar Dev Lala working 

as junior engineer office of the Garrison Engineer 

Silchar M.E.S. Pin-900380 do 99 APO do hereby verify 

that 	the 	statement 	made 	in 	paragraphs 

are true to my knowledge and 

belief, those made in 	....... 

being matters of records are true to my information 

derived there from and the rest are my humble 

submission before this Hon'ble Tribunal. 

And I sign this verification on this 

of March,2008. 

s'- 

Deci arent 
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RABHAKM £MTThL, •  . . 	 . 	 . 

02. ME S-I B3241. 	 1•075 5438 6760. 2,00 

AE(CIV!IL) 

MES-231i1 	 1 , 05co 525O* 64.8 	- 	 l 2'OO. 
03 DI< 	ASJ.AE (IE.M) 	1 
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C4. . 	
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